
No. A-t2O23 / | / ?O73 - Ad.TV - MC A

6overnment of fndio
Ministry of CorPorote Affoirs

'A' Wing,5th f loor, Shostri Bhawon,

Dr. R.P. Rood, New Delhi-l10001
Doted:06 June,?023

To,

1. Secretories to 6overnment of Indio, All Ministries/DePortments of the

6overnment of Indio.
2. All Chief Secretories to the Stote 6overnment/Union Territories.

3. Registrors Generol of All High Courts.

4. Choirperson, fBBI.
5. Registror, Notionol Compony Low Appellote Tribunol'

6. Secrelory, Notionol Compony Low Tribunol.

7, Secretary, CCI.

8. Secretory, NFRA,

9. Secrelory ,Institute of Chafiered Accountonts of Indio (ICAI), I.P. Esfote, New

Delhi-110002.
10. secretory, fnstitute of Cost Accountonts of Indio (ICoAI), Sudder Street,

Kolkqto.
11. Secretory, fnstitute of Compony Secretories of Indio (ICSI), Institutionol Areo,

Lodhi Rood, New Delhi-110003

Sub: Filling up of 05 (Five) posts of Judiciol AAember ond 05 (Five) posts of
Technicol tlAembers in the Notionol Compony Low Tribunol (NCLT) - inviting

online opplications for.
Sir,

I om directed to stote thot online oPplicotions (ovoiloble on portol

https: //opptrbmembermco.gov. in) ore invited tor the 05 (Five) Posts of Judiciol

Members ond 05 (Five) posts of Technicol Members, Notional Compony Low Tribunol

(NCLT) constifuted under Section 408 of the Componies Act , 2013, for the voconcies

orising in 2024 starting from 10th Moy,2O24. The number of vocancies ore fentative
ond moy decreose or increose wifhout prior notice.

2. Ihe selected condidotes will be reguired to serve at ony of the olreody

constituted NCLT benches or benches to be constituted in future in different Ports of
the country in o phosed monner with All Indio tronsfer liability os per availobility of the
vaconcies/ exigencies of work.

3. Quolifications for Judiciol Member: As Per the provisions of Section 409(2) ot
the Componies Acl,2Ol3, o Person sholl not be guolified for oppointment os Judiciol

Member unless helshe:-
(o) is, or hos been, o judge of o High Court, or
(b) is, or hos been, o District Judge for ot leost five yeors, or
(c) hos, for ot leost ten yeots 6ee on odvocote of o court.

Explonotion - For the purposes of clouse (c), in computing the period during which

o person hos been on odvocofe of o court, there sholl be included ony period during

which the person hos held judiciol office or the oflice ol omemberof otribunol or
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ony post, under the Union or a Stote, reguiring sPeciol knowledge of low ofter he

become on odvocote.

Quolificotions for Technicol tVlember: As ?er the provision of Section 409 (3) of the

Componies Act 2OL3 os omended by Companies (Amendment) Act, ?017, o person sholl

not be quolified for oPpointment os o Technicol Member unless helshe-

(o) hos, for ot leost filleen yeors been o member of the Indion Corporote Low

Service or Indion Legol Service ond hos been holding the ronk of Secretory or

Additional Secrelory to the Government of fndio; or
(b) is, or hos been in proctice os o chortered accountont for ot least fifteen years:

or
(c) is, or hos been, in proctice os o cost occountont for ot leost lifleen years; or

(d) is, or hos been, in proctice os o compony secretory for ot leost lifteen years; or

(e) is o person of proven obility, integrity ond stonding having speciol knowledge ond

professionol exPeience, of not less thon fifteen yeors, in industrial finonce,

industriol monogement, industriol reconstruction, investmenf, occountoncy; or

(f) is, or hos been, for ot leost five yeors, o presiding oflicer of o Lobour Court,

Tribunol or Notionol Tribunol constituted under ihe Industriol Disputes Act,
t947 (14 of 1947).

4. A person sholl not be eligible for oPpointrnent os Member unless helshe hos

completed the ooe of 50 (fiftv Yeors) [Section 413(2'l of Companies Act. 20131os on

the lost dote ol rcceipt of online opplicotion.

5. Terms of Appointment: The Member(s) will drowpoyinthepoy level of lsasperVh
Centrol Poy Commission plus allowonces os odmissible. Poy protection is avoiloble for
oppliconts, serving or relired (5overnment officer or Choirmon, Vice-choirmon,

President, Vice',President, Presiding officer, Member of o Tribunol, Appellote Tribunol

or an outhority, or o Judge of High Court), who are/were in higher poy scole, including

opex scole in 6ovt. of fndio. The poy scole and other service conditions would be governed

by Notionol Compony Low Tribunol (Solories ond Allowonces and other terms ond

conditions of service of the President ond other Members) Rules, 2015 A copy of the

rules is olso ovoiloble on the website of the Ministry ol Corporate Affoirs. A person

selected, if olreody in 6overnment Service, may retoin his/her lien with his/her porent

codre or Ministry or Deportment, os the cose may be, while holding office os such for a
period not exceeding one yeat.

6. After loining os o Mehber in the Tribunol, if ony Member wishes to opply for
other ossignments in ony organizotion/pos t, his/her opplicotion will be considered for
forwording to thot ossignment only ofter completion of two yeors of service as Member

NCLT.

7. Every Member sholl hold office for a period of five years from the dote on which

he/she enlers upon his/her office, but sholl be eligible for re-oppointment for onother

term of 5 yeors. The term of oppointment is, however, subiect to the moximum o9e limit
of sixty-five yeors.
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8. Selected condidates will be required to produce o medicol fitness certif icote before

joining.

9. Applicotions of persons working in courl / Government servicelPublic Sector

Undertoking/other orgonizotions should be forworded through proper chonnel within 10

doys from the closing date of online opplicotion. The forwording outhorities should olso

certify (in the formot given in Annexure of the online opplicotion) thot fhe entries in the

opplication hove been verified from the records ond found correcl, and that no

disciplinory/vigil ance proceedings ore either pending or contemploted ogainst the

opplicont and thot no mojor/minor penolties hove been imposed on the officer during the

lost ten years. The forwording outhorities should enclose the up-to-dote Confidentiol

Report Dossiers of the opplicont for the lost five yeors.

10. Interested Persons ate advised to visit the portol

https://oppfrbmembermca.gov. in, in order to submit online opplicotion from 10.oo A/tA

of 08.06.2023. The detoiled instruction for f illing uP the opPlicotion form online ore

ovoilable on the portol (under "rnstruction for applying online" heoding). All requisite ond

relevont documents need to be uplooded online while filling up of opplicotion. Lost date

for submilting online aPPlicotion is t9.O7.?O23 ot 05:30 PM-

11. Print out of the aPPlicotions ofter finol submission on online portol duly

completed. ond signed alongwith copies of uploaded documents, ond through ProPer

chonnel (occomponied by o certificote by the present employer in Annexure),

wherever opplicoble, should reoch shri Riozul Hoque, Under Secretory, tlAinistry of
Corporote Affoirs, Room No 526, A'Wing, 5th floor, Shostri Bhowan, New Delhi-

110001 lotest by 05:30 PtA of 37.O7.2023.

12. Wide publication moy be given to this advertisement by oddressee orgonizotions

ond their field otfices, so os to focilitote eorly ond optimum number of opplicotions.

Yours foithfully,

(Riazul Hoque)

Under Secretory to the Government of Indio
Ph: (011) 23381349

Copy to:

1. Under iecrelory, Ad.II Section, MCA for circulotion omong eligible fCLS

Officers
2. Technicol Director, NIC, MCA with the request to uPlood the voconcy circulor on

the portol.
3. Technicol Director, NIC, DoPT with the request to uplood the voconcy circulor on

the DoPTs website.

4. E govetnonce Cell, Ministry of Corporote Affoirs with the reguest to uplood the

voconcy circulor on the website of the Ministry.
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Annexure

(Certificate to be furnished by the Employer/Head of office/Forwarding
authority)

Certified that the particulars furnished by and application

No are correct and he/she possesses educational qualifications

and experience mentioned in vacancy circular. lt is also certifled that:-

(i) There is no vigilance or disciplinary case pending/contemplated against

Sh. /Smt.

His/her integrity is certified.

His/her CR/APAR dossier in original is enclosed/photocopies of the

ACRS/APAR for the last five years duly attested by an officer of the rank

of Under Secretary to the Govt. of lndia or above, are enclosed.

"No major/minor penalty has been imposed on him/her during the last ten
years."

A list of major/minor penalties imposed on himiher last ten years is

enclosed.

(iD

(iii)

(iv)

(v)

Place :

Date:

List of enclosures:

1.

2.

3.

4.

5.

(Strike out which is not applicable )
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Signature-----

Name and Designation----

Tel. No.------

Office Seal


